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transferred to Agra Trom 303

he respondents again transTerred the aupiicant

e P . - L T R aman P S Ty
Lo Deinid Trom Agra, oo IZégtember, 1838, Just atter 1wo

i

shie had joined ag vVisils

[(a]

-

Frofesacr  ab  FPeking Undversity under ICCR  exchangs

o

LUGGrARNTS . whean she came cack on 20.3.2000, she wa

allowed tu guin at Delni but immediately thereafter,
the apglicant was  again transferred Lo Agra an

aliegaticn of the applicant is that

inspite of the assurance given by Lhe respundents that

she s Tirely to be transferred Lo Oelihi whenever any
JAGANGY arises she was not btransfTerved Lo Deihi as psr

Ayra.Therefore, 3t & stated that it & totally &
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giscriminalion against C
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and after perusal of the materials availab
inegs o principiss o 11 justice by the

respondents have not been made out. However, tha

icant, However, it s felt that the respondents
will not be prejudiced if a dirsction is issusd G

them to decide her repressntation a

applicant had worked at Delhi only for two years., AS
gar  paragragh (11 of the guideiines {(Annexure-Abi,

ase of Nati H ic W
Shri_Bhagwan A her (2G02{1) A1l India
Service Law Journal 88) has held that transfer is an

ice and none has right to continue at

one place. It is alsc observed by the Apsx Court that
‘unless an order of transfer is shown to be an outioms

of malaftide exercise of power or stated to be  in

intarfere with such orders as a matter of routine, as

suthorities substitubting

o
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hair Own dedision

sulh wrders passsd n the anterest o
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4, Congidering the obssrvations o the Hon'Gle

Supreme Court, this i& not inclined Lo issue
any directicn as praysd by the appiicant but ths
giscrimination certainily Jesserves
cansideration of the administration. Therafcré, the

sod e e e b e el P ) e B P e T LN .. 7 L .
girectiun N A abuve g ™ issusl L0 Respondent WG, 3 Wil

CONEGIoUs decision by

passing a reasonsd order under ntimation to the

(R.K. UPADHYAYA)
MEMBER (A)





